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CENTRAL ADMIMISTRATIVE TRTRBUMNAL
PRIMCTIPAL BENCH

,O0AL Moo 1587 of 1997
Maw Delhi, dated this the 26th May, 19
HOM BLE MR. S.R. ADTGE, VICE CHATRMAM (A)

Mrs. Kishan Devi,

Vill. Garhkhers,

Tehsil Ballabaarh,

Dist. Faridabad, .
Harvana. Y

(By Advocate: Shri P.T. Oommen)
Varsus
Union of India through

1. Secretary,
Ministry of Urban Development,
Mirman Bhawan,
New Dalhi,

Z. Chief Engineer,
Mew Delhl Zone-1
C.P.W.D.,

Mirman Bhawan,
Hew Delfrd.

[

3. The Superintending Engineer
Delhi Central Circle Tv,
cC.P.W.D.,

New Oelhi.

4. The Executive Enginaer,
Asian Games Complex Diwv.T
C.P.W.D. :

Haw Dalni. saaa. RESPONDENTS

(By Advocate: Shri K.C. Dewan)

BROER (Oral)

a@

BY HOM BLE MR, S.R. ADRIGE. VICE CHATRMAN (A

PRPLTCANT

Applicant prays for arant of compassionate

appointment to one of her sons in Group D posts in

the CPWD anvwhere in India.

7. I have neard Shri. Qommen For apnlicdant

and Shri Dawan For respondants,
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R I note that the EFxeculive Englnesr in
his letter dated 5.6.97 (Ann. A-6) has Forwarded
apnlicant s case to the Chief Engineger, New Dalhl

7one for sympathetic consideration.

4. In reply to that letter dsted 5.6.897

nothing has been shown to me by either side.

5. In this connection Snhri Dewan contends
that thes 0.A. is time bharred. ‘I note that the
0.A. was filed on 18.7.97 while the Executive
Enginear’ s letter Hdtself is dated 5.6.97, and
undar the oircumgt&nczg.th@ 0.A.  cannol he time

I

barrad. Further T nolte that in respondent s reply

they admit that the O0.A. is within limitation.

6. Further Shri Dewan states thaet the
aforaesald letter was written inadvertantly but

thaere is no evidence to support this contention.

4
Co i 7. Accordingly this 0.4, is disposed of
Wwith & direction to Respondent Moo 2 (Chief
Engl naer, New Delhil 7one) Lo dizpose of  the
applicant’ s casa by detailed, spesking @
reasoned  order  under intimation to, apnlicant
. . ¢
within btwo manths  from the date of receipt of  a

copy of this order.
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made, he

suGh

5, The

Paras 7 and

. A,

3 abhowve.

the event that

is notb

applicant

will  record

decision.

stands

Ny costs.
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